
IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
AHMEDPIBPiD BENCH 

xUKXN>3 

O.A. No. 	479 of 	198° 	 / 

DATEOF DECISION_1.991 

CAT/I/12 

Shri Jrabbu3. 	Petitioner 

:K4K_hah 	_________________ Advocate for the Petitioner(s) 

Versus 

Union of India & Crs. 	 Respondent 

1 	____ 	 Advocate for the Responaeii(S) 

CORAM 

The Hon'ble Mr. 	Sin.qh 	 : Admintstrative 	rnber 

TheHon'bleMr. S.Sànthena Knishnan 
	 Judicial 	mber 

i. Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 1--- 
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Shri Prabbu B. 
P.W.I. (C) 
Western Railway, 
FAJKOT. 	 : PP CANT. 
(Advocate: r .K.K.Shah) 

VS. 

Union of India, through 
The General Manager, 
Western r.aily, 
Churchgete, 
BC1fl3AY. 

Chief Engineer (Survey & Const.) 
Ahrneabad Railway Station, 
AHJ EDABAD. 

Divisional Railway Manager, 
Western Railway, 
RATLAI!. 	 : RESPCDENTS 

(Advocate: 	N.S. Shevde) 

CORAN : Hon'ble 'Ir. N.M. Singh 	 : Acimn. 	mber 

Hon'ble 	. S.Santhana Krishnan 	: Judicial Member 

CRAL - OR D E R 

O.A. No.479 of 1922 

Date: 1.3.1991 

Per : Hon'ble 71r. M.M. Singh 	 : Adcnn. Member 

In this original application filed under Section 

1.2 of the Administrative Tribunals Act, 1925, the prayer for 

reliefouyht-fortdirection to the respondents to exempt the 

applicant from the selection of P..I. Gr. Ill in the scale 

of R..425-700/- by holding that juniors to the applicant were 

given preference by ignoring the applicant by way of victirnisa-

tion, discrimination and violation of fundamental rights of 

Article 14 & 16 of the Constitution of India. 

2. 	 We heard f. K.K. Shah learned counsel for the 

applicant anc LIt. N.S Shevde learned counsel for the resnondent 



• 
3. 	 Mr. K.K.Shah learned counsel forapplicant 

L 
submits that, after filing of this applicationL himself sat 

for the examination and therefore, the relief prayed no more 

survives. In view of this he wants to withdraw the application. 

The application is dismissed as withdrawn. There shall be no 

orders as to costs. 
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( M.M.SINGH ) 
tmber (J) 
	

Lmber (A) 


